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GOVERNMENT OF JAMMU AND KASHMIR
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS

(Judicial Administration Section) Civil Secretariat
(Srinagar/Jammu)

-

Notification
Jammu, the 5" of March, 2019

SRO 152 .- In exercise of the powers conferred by
proviso to section 124 of the Constitution of Jammu and
Kashmir, the Governor, hereby makes the following
amendments in the Jammu and Kashmir Judicial Officers
(Allowance, Amenities and Advances) Rules, 2007:-

(i) After sub rule (iv) of rule 10, the following sub-rules shall
be inserted, namely:-

“(v) The list of notified hospitals for the purpose
shall be the same as already notified under
Jammu and Kashmir Civil Service (Medical
Attendance-cum-Allowances) Rules, 1990.

(vi) The Judicial Officers shall be entitled to claim
expenses incurred by them for the medical
attendance and the treatment obtained by them
and their family members in such notified
Hospitals/ Dispensaries. The expenses shall be
inclusive of the charges for accommodation in
the place where such treatment is taken.

(vii) The Judicial Officers shall be entitled to
reimbursement of the expenses incurred by
them or for their family members for the
medical attendance and treatment obtained by
them in any place other than in a hospital or
dispensary maintained by the State Government
and other than the hospitals or dispensaries
notified by the Government, to the same extent
as they are entitled to under the rules for
reimbursement of expenses incurred by them
for medical attendance and treatment obtained




shall be inclusive of charges ror accommodaatorl.

(viii) There shall not be any restriction on
reimbursement except to the extent of in-
patient room entitlement and there shall not be
any ceiling on reimbursement of expenditure on
expensive treatments like kidney transplant,
open heart surgery etc and full reimbursement
of actual expenses shall be allowed.

(ix) Judicial officers shall be entitled to advances to
meet the medical expenses for treatment upto
80% of the estimate and the balance be paid
after approving the bill when it is produced.”.

This issues with the concurrence of the Finance

Department conveyed vide U.O.NO.A/71(2009)-111-563 dated
04-01-2019.

By order of the Government of Jammu and Kashmir.
Sd/-
(Achal Sethi)
Secretary to Government

NO: LD(A) 93/112-III(N) Dated: 05 -03-2019.
Copy to the:-
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Principal Secretary to Government, Finance Department. This is
with reference

Commissioner/Secretary to Government, General Administration
Department. This is with reference to his letter No.GDC-
21/CM/2019 dated 27-02-2019.

Registrar General, J&K High Court, Jammu.

Principal Secretary to the Hon’ble Chief Justice, J&K High Court,

Jammu,
General Manager, Ranbir Government Press, Jammu for

publication in an extraordinary issue of Government Gazette.
In-charge Website, Department of Law, Justice & PA,
SRO section, Department of LJ&PA (w. 7. s.c).

Concerned file. YZJY
Sl
oS’
(Ashish Gupta)
, Deputy Legal Remembrancer
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